
5981 Saklries and AGRAHAYANA 29, 1885 (SAKA) Constitution 5982 
Altowances of Members 
of Parliament (Amendment) 

Bill 

Mr. Deputy-Speaker: The question 
is: 

''Tfhat the Bill, as amended, be 
passed.". 

The motion was adopted. 

14058 .... 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THnrrv-FmsT RIlPORT 

Shri Hem Raj (Kangra): Sir, I beg 
to move: 

"That this HoUSe agrees with 
the Thirty-first Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the HoUSe On the 18th Decem-
ber, 1963". 

Mr. Deputy-Speaker: The question 
is: 

"That this HoUSe agrees with 
the 'J.1h.irty-first RePOrt of the 
Committee on Private Members' 
Bills 8nd Resolutions .presented 
10 the House On the 18th Decem-
ber, 1963". 

The motion was adopted. 

Shri Har! Vishnu Kamat.h: The Re-
port having been adapted, I only 
wish to move that the time for the 
Bill mentioned in that report-Bill 
for the disclosure of Assets of Minis-
ters-may be ex·te1'llded. 

Mr. Deputy-Speaker: We have not 
yet taken up that Bill. 

14.59 hrs. 

SALARIES AND ALLOWANCES OF 
MEMBERS OF PARLIAMENT 
(AMENDMENT) BILL*-(Amend-

ment of sections 3 and 6) 

(Amendment) Bill 
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Mr. Deputy-Speaker: The questioa 
is: 

"That leave be granted to in-
trod'UJce a Bill further to amend 
the Salaries and Allowances of 
Members of Parliament Act, 1954". 

The motion was adopted. 
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HINDU MARRIAGE (AMENDMENT) 
BILL-(Amendment of section 5).-

IItT Ifo ,",,0 ~  : il ~ ~ 
<r.>:=rT ~ f", ~~ fcrcm: ~  9 € ~~ it 
!I1flT ~ 1 1  ~  <rA-f<A' '1',1 1m I ~ 

~ ~ ~ I 

Mr. -S~  The quemion 
is: 

"That leave be granted to in-
trodUCe a Bill further to amend 
the Hindu Marriage Act, 1955". 

The motion was adopted. 
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15 hrs. 

CONSTITUTION (AMENDMENT) 
BILL-(Amendment ~  articles 84 

and 173). 

Shri Hari Vishnu Kamath: Sir, I beg 
to move for leave to introduce a Bill 
further to amend the Camrtitution of 
lntjia. 
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